
Doctor** Strike 

Speaker?

MARCH 1«?4 4» D*M (M « >  4 #

<») Shd E  Xalywiaaundaram— 
8rd to 6th September, 11W8 
(Eighth Seesion) cad 18th
November to JSQth December, 
1978 (Ninth Session).

(3) Sfarl Vlrendra Agaxwala— 
18th. February to Slat March, 
187S (Tenth

(4) Shri Mohan Swarup---18th 
February to 50th March, 1974 
(Tenth Seaton).

(fi) Shrimati Maya Bay—18th 
February to 14th March, 1974 
(Tenth Sedan).

(6) Shri A. K. Sen -̂18th Novem-
ber to 22nd December, 1978 
(Ninth Session) and l#th 
February to 12th March, 1974 
(Tenth Seaion).

(7) Shri Pravinsinh Solanki-~22nd 
November to 22nd December, 
Im  (Ninth Session).

(fl) Shri
*lst November to 22nd De-
cember, 1m  (Ninth Session) 
send WHh February to 16th 
March, 1974 (Tenth Seaton).

Is it the pleasure of the House tf»t 
leave as recommended by the Comit- 
tee may be granted?

HON. MEMBERS: Yes.

MR. SPEAKER: The Member* will 
be mfoatned accordingly.

1186 In*

STATHliBNT RE. JUNIOR DOC 
TOSS' STRIKE m  DELHI HOSP1 

TALI

THE MINISTER OF MSAUTB AND 
FAMILY PLANNING (OB. KARAN 
SUfOfl): Mr. Speaker Sir, in deferen- 
ee *9ew»«X3»*0rttyHon’ble

Members from all aides of the Hows* 
and following a reguest that I recei-
ved for * meeting Irom the Junior 
Doctors, discussions were resumed 
the Oth March, Tfcese discussions, 
which I conducted personally, were 
protracted and covered aevaral days* 
but were held in an atmosphere of 
cordiality and a general desire to 
try and reach a settlement so that 
the present unhappy situation could 
be brought to an end. Although to-
wards the end ot the discussions it 
did appear that «  settlement might 
be possible, an agreement could not 
be reached. In view of this I regret 
having to inform the House that the 
situation has once again reached a 
deadlock and the entire exercise has 
proved infructuous. I am not bur-
dening tiie House with details of the 
discussions because in the course ot 
the prolonged talks a number of pro-
posals were discussed. At every 
stage, however, it had been made quite 
clear that there would be no coxnit- 
ment on either aide until the whole 
package was tied up and duly rati-
fied by the concerned authorities

While Government has shown un-
precedented patience in this matter, 
I must reitrate that this strike is 
completed unnecessary and unjustified. 
Government has a responsibility to 
try and ensure a fair deal for the 
Junior Doctors, and we have made 
a genuine and generous effort in this 
direction. However, Hon'fole mernbem 
will «cre» that we have a vital and 
wider responsibility to ensure the 
normal functioning of our hospitals 
in the interest of the general public* 
This responsibility we intend to ful-
fil.

MR. SreAlQRfc: No questions
please after the Mhustaft statement 

SHRI JYOTIRMOY BOStT (Dia-
mond arbour): t wrtttan to
you.

MR. SP&AXBR: Nq question* can 
he aAea 4tter MfaHtei*s UtatamMtt  
You tee hthrfng ’’flSsciMMi&tt on i&M| 
General Budget. Tdte xm  epealr 4 ft' 
thSft.
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SHRI JYOTIRMOY BOSU: 76 days 
liav# pa«rfd..

ME. SPEAKER; It is much better 
you change your rules..

SHE! JYOTIRMOY BOSU: If ne-
cessary we shall do that..

MR. SPEAKER: The rules say that 
there shall not be any questions. X 
am not left with any discretion at 
all. I invite your attention to the 
xule and you are doing it deliberately 
again and again.

SHRI JYOTIRMOY BOSU; 76 days 
have pased, Sir.

MR. SPEAKER: Cannot you honour 
your own rules? Please honour your 
own rules. I canot go away from the 
rules please.

SHRI JYOTIRMOY BOSU; 76 days 
have passed. 2l\2 months have pas-
sed, Sir, and the Government stands 
on prestige.

SHRI H. N. MUKERJEE (Calcutta— 
Ncottte-Sttst): In spite of the fact that 
the leter of the rule says that after 
the Minister makes a statement ro 
question can be asked unpteem times 
in your time and previously also 
exemptions have been, allowed. 
Today you yourself were not aware 
that the Minister was going to make 
a statement, ft was only at the Ilth 
or I2fh hour he brought it here, t  
ant not contesting your right to allow 
tiiin to make a statement We want 
to hear the statement not merely for 
the pleasure of it, or that Dr. Karan 
Stag** voice is delightful to listen 
to. We are concerned with the sub-
stance of whet he says. Certain facts 
given t» the State have disturbed 

.

mr  ffo n a R ' We can h *« die* 
cusdon ItW  en.

men f t  *  « M I K :  I do not 
wane a ty n fy w  ip* »m  tHrt

I am submiting is that Dr. Karan 
Singh has his responsibility to <fae 
country to look after the health of 
the citizens.

MR. SPEAKER; Wou can ihave a 
discussion separately if you wont.

SHRI H. N. MUKERJEE: I wish
the Minister gives a more positive 
statement letting the country know 
the steps he is taking to have a settle-
ment with a cordiality to which he 
made a reference, and 1 wisto he make* 
a more positive evaluation of a situa-
tion which is causing so much anxiety.

SHRI S. M. BANERJEEC Kanpur): 
May I say something?

MR. SPEAKER: You are forcing 
yourself on me!

SHRI S. M. BANERJEK; We have 
heard both sides of the House.

MR. SPEAKER: You can do any-
thing but, do not put the question 
to the Minister.

SHRI S. M. BANERJBB: This Gov-
ernment has not been able to solve 
the problem of the doctors. This 
has been going on; in U.P. the strike 
of engineers is going on. Here the 
agitation by doctors is going on. You 
will please refer the entire case to 
the Comimtee of this House. Let a 
small Costnrittee be loaned ivt the 
purpose to find out what is wrong 
with this. I would only request that 
this matter should be settled imme-
diately.

SHRI JYOTIRMOY BOSU* Sir, the 
doctor’s strike is 2* months* old. 
They have been made to undergo 
such hardAips and, at tfe* same time, 
the pesple suffer to whom we are 
eoppeatd to give nwdtee* assistance. 
They suffer for the past 78 days for 
want of medieei ntfttnnee.

MR. SFEAKKR: Tote raised this 
qu^dOD wd I «&M «h* KMttar to 
make a tftotettwnt oft It
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SHRI JYOTIRMOY BOSU; I want 
to submit to you and not to the Minis-
ter. You will be kind enough to settle 
this matter. Eviction and other no-
tices of the punitive nature are ser-
ved on these doctors. I want that 
the period of absence should be trea-
ted as leave for the purpose of conti-
nuity of service. There should be no 
vicitimisation of doctors. I shall come 
to your Chamber and see even for 
twenty times. You must be kind 
enough to do something for these 
junior doctors who have been on 
strike for 76 days. And for these 2} 
monthB patients just come aiul go 
from the Wellingdon Hospital with-
out treatment. It is most unfortunate 
that in the capital this sort of thing 
Should foe allowed to go on. The 
Government should not stand on pre-
stige. You be good enough to inter-
vene in the matter. One observation 
from you will mean a lot for us and 
1he Government to compel them to 
come forward to do something. I aim 
telling you that this is not a good 
thing. Let the Government not stand 
on prestige.

MR. SPEAKER: I do not know why 
this interpretation of rules should 
come to me. I cannot interpret it. 
Somehow or other I tried to accom-
modate one or two bon. Members. By 
and large, in the matter Of procedure, 
if I were to do something, how can I 
do it? I am really shocked that he 
said nothing at all in these five years.

SHRI JYOTIRMOY BOSU; I never 
gave this sort of proposal to you in 
these five years.

SHRI PILOO MODY (Godhra); I 
think Prof. Mukerjee has made a 
point The Minister has made a state-
ment which says nothing beyond what 
we have already read in the papers. 
When the Minister comes to Parlia-
ment, we expect him to tell us some-
thing more than what we haife read 
in the papers. We want to know 
why tht negotiations have failed. 
Why did they not succeed? We ex-
pect hiif to inform us mpT© about 
all these things.

MR. &P1^)£ER: if  you are not satis*, 
fied with this, we shall fix some time
for this.

SHRI PILOO MODY; Hie Minister 
should be asked to make a statement 
which more informative.

MR. SPEAKER: I asked him ta 
make a statement.

SHRI P. G. MAVALANKAR 
(Ahmedabad): The Minister says—

MR. SPEAKER: Mr. Mavalankar, I 
was very happy that you were not 
feeling tempted. Don’t feel tempted. 
Kindly sit down.

SHRI P. G. MAVALANKAtR: Sir,
the Minister says that the Govern-
ment have made genuine and gene-
rous] attempts in this direction. The 
statement does not say what the facts 
are. How are we to know about that?

MR. SPEAKER; One Member Sot 
up. I allowed him. Now another one 
gets up and wants to say something. 
Don’t proceed here in this House like 
this everytime. Now I call Mr. Ganesh.

12.39 hrs.

GUJARAT BUDGET, 1974-75

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): Mr. Speaker, Sir, 
the House is aware of the difficult
situation. (Interruption ).

MR, SPEAKER: You simply pre-
sent it.

SHRI K. R. GANESH: I am read-
ing it out The House is aware ot 
the circumstances in which the ad-
ministration of the State of Gujarat 
was taken over by the Centre.

MR. SPXAKER: K M r 4oa* dp it  
You just present jit, N? p m fr tmA* 

.be inade. Just mention the Item that:


